
FIR
 N

o. 422/20 
P

S
 

C
ivil Lines 

U
s 33 E

xcise A
ct 

State V
s Lala K

ayam
uddin 

06.11.2020 

Vide Office Order No. 1146/36256-37126 DIIOVCovid Lockdown/ Phvscial Courts Roaster 
2020 dated 25.10,2020, the cases are being takenup throughVideo Conferencing today. 
Jo

in
ed

 th
ro

u
g

h
 V

ideo conferencing at 10.30 am
. 

T
his is an

 application fo
r g

ran
t o

f bail U
ls 437 C

r.P
.C

. m
oved on b

eh
alf o

f accused L
ala @

 

K
ayam

uddin. 

P
resent: 

L
d. A

P
P

 for the S
tate joined the video conferencing through

C
isco W

ebex. 

M
r. 

S
an

d
eep

 
G

u
p

ta, 
ld. 

C
o

u
n

sel 
fo

r 
ap

p
lican

t/accu
sed

 
jo

in
ed

 
th

ro
u

g
h

 
C

isco
 

W
ebex. 

T
h

is is an
 ap

p
licatio

n
 fo

r g
ran

t o
f bail to th

e ap
p

lican
t/accu

sed
. L

d. C
o

u
n

sel for 

accu
sed

 h
as 

arg
u

ed
 th

at ap
p

lican
t/accu

sed
is 

in J/C
 sin

ce 
14.10.2020. 

It 
is 

arg
u

ed
 

by 
L

d. 

C
o

u
n

sel fo
r accu

sed
 th

at reco
v

ery
 h

as alread
y

 b
een

 effected
 an

d
 in

v
estig

atio
n

 q
u

a accu
sed

 is 

alm
o

st co
m

p
lete. T

h
erefo

re, it has b
een

 p
ray

ed
 th

at accu
sed

 be released o
n

 bail. 

R
eply 

o
f 1

0
 h

as b
een

 
filed electronically. C

opy 
o

f 
s
a
m

e
 has 

b
een

 
se

n
t 

to
 

L
d. 

C
ounsel for the applicant/accused. 

O
n

 th
e o

th
er h

an
d

, ld. A
P

P
 for the S

tate v
eh

em
en

tly
 o

p
p

o
sed

 the bail application 

an
d

 su
b

m
itted

 that accu
sed

 is a h
ab

itu
al o

ffen
d

er an
d

 in
v

o
lv

ed
 in several o

th
er cases. 

S
u

b
m

issio
n

s heard. P
eru

sed
. 

T
h

ere is sp
ecific allegation against the aceused. H

e u
sed

 to transfer the illicit liquor 

from
 D

elhi to o
th

er places. A
ccu

sed
 is also involved in sim

ilar o
th

er cases o
f difflerent P

S
. H

e is 

also involved in o
n

e case o
f attem

pt to m
u

rd
er in F

IR
 N

o. 176/18 P
S

 N
ajatg

arh
. S

o. eonsidering 

serio
u

sn
ess o

f the allegations
an

d
 antecedents o

f accused, this C
ourt is not inclincd o 

grant bail 

at this stage. H
ence, bail application o

f accused stands dism
issed. 

O
n

e co
p

y
 o

f the o
rd

er be uploaded on D
elhi D

istriet C
ourt W

ebsite. C
opy o

f o
n

ler 

be also sent to the e-m
ail o

f S
H

O
 P

S
 C

ivil L
ines/Saudar B

uzar and L
d. C

ounsel for the applicant. 

T
h

e printout o
f the application, reply and order be kept for records aand be tagged w

ith the tinal 

report. 
MANG 
KUMA 

(M
A

N
O

J KUMMAR) 
M

M
-06(C

/T
H

C
/D

elhi/06.11.2020 
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en
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 V
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Co

nf
er

en
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g t
od

ay
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Jo
in

ed
 th

ro
ug

h V
ed

io c
on

fer
en

cin
g a

 1
04

5 a
m

. 
Th

is i
s a

n 
app

lic
ati

on
 fo

r re
lea

sin
g t

he
 ve

hic
le 

bea
rin

g N
o. D

I-6
S-A

Y-
070

9 o
n 

S
u

p
er

d
ar

 

P
re

se
n

t 
: 

L
d.

 A
P

P
 f

or
 S

ta
te

 h
as

 j
o

in
ed

 t
he

 m
ee

ti
ng

 t
hr

ou
gh

 C
is

co
 W

eb
ex

. 

M
r.

 V
ij

en
de

r 
K

u
m

ar
 S

in
gh

. 
L

d.
 C

ou
ns

el
 f

or
 a

pp
li

ca
nt

 h
as

 j
oi

ne
d 

th
e 

m
e
e
ti

n
g

 t
h

ro
u

g
h

 C
is

c
o

 W
eb

ex
. 

R
ep

ly
 t

o
 t

he
 p

re
se

nt
 a

pp
lic

at
io

n 
ha

s 
be

en
 f

il
ed

 e
le

ct
ro

ni
ca

lly
. C

op
y 

o
f 

sa
m

e 
ha

s 
be

en
 s

en
t t

o 
ld

. C
ou

ns
el
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or

 t
he

 a
pp

lic
an

t e
le

ct
ro

ni
ca

lly
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 D
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FIR
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o. 343/20 
P

S
- 

C
ivil L
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U

s 393/394/34 IPC
 

State Vs Pankaj Singh Bisht 
Sunny 

06.11.2020 
Vide Office Order No. 1146/36956-37126 DJHOVCovid Lockdown/ Physcial Courts 
Roaster 2020 dated 25.10.2020. the cases are being taken_up through 

Video 
Conferencing today. 
Joined through Video conferencing at 11.00 am. 
T

h
is is a

n
 application for grant o

f bail
U

/s 437 C
.P

.C
. m

o
v

ed
 o

n
 b

eh
alf o

f accu
sed

 Pankaj 
Singh B

isht@
S

unny. 

P
resen

t 
L

d. A
P

P
 for the S

tate joined the video conferencing through C
isco W

ebex. 

M
r. R

an
v

eer Singh B
ainsla, Id. C

ounsel for applicant/accused joined through 
C

isco W
ebex. 

T
his is an

 application
for grant of bail to the applicant/accused. Ld. C

ounsel for 

accu
sed

 h
as arg

u
ed

 th
at ap

p
lican

t/acu
sed

 is in JIC
 sin

ce 24.08.2020. 
It is arg

u
ed

 by Ld. 

C
o

u
n

sel for accu
sed

 that accu
sed

 is not involvw
ed in any other case an

d
 falsely im

plicated 

in th
e p

resen
t case. Investigation q

u
a accu

sed
 is com

plete an
d

 ch
arg

e-sh
eet h

as also
 b

een
 

fled
 in th

e C
ourt. T

herefore, it h
as b

een
 p

ray
ed

 th
at accu

sed
 b

e released
 o

n
 bail. 

O
n 

the 
other 

hand, 
ld. 

A
P

P
 

for 
the 

S
tate 

vehem
ently 

o
p

p
o

sed
 

the 
bail 

application 
an

d
 

subrm
itted 

th
at th

ere 
is 

specific 
allegations 

ag
ain

st th
e 

accu
sed

 
and 

if 

accu
sed

 is en
larg

ed
 o

n
 bail, th

en
 h

e m
ay

 th
reaten

 the com
plainant. 

S
u

b
m

issio
n

s h
eard

. C
h

arg
e-sh

eet P
eru

sed
. 

A
C

cused h
as b

een
 ap

p
reh

en
d

ed
 from

 th
e sp

o
t by th

e police officials. A
ccused 

g
av

e beating to th
e co

m
p

lain
an

t an
d

 o
n

e an
o

th
er p

erso
n

 an
d

 tried to rob them
.

T
h

ere is 

specific allegation ag
ain

st th
e accu

sed
. T

h
ere are ch

an
ces that if accu

sed
 is en

larg
ed

 on 

bail, 
h

e 
m

ay
 th

reaten
 th

e co
m

p
lain

an
tw

itn
esses. 

S
o, considering the gravity 

of 
alleged 

offence an
d

 serio
u

sn
ess

of the allegatuons, this C
ourt is 

not inclined to 
grant bail 

at this 

S
tage. H

en
ce, bail application of accu

sed
 stan

d
s dism

issed. 

O
n

e copy of th
e order b

e uploaded on D
elhi 

D
istrict C

ourt V
W

ebsite. 
C

opy of 

order b
e also

 sen
t to the e-m

ail of S
H

O
 P

S
 C

ivil L
ines/S

adar B
azar an

d
 Ld. C

ounsel for the 

ap
p

lican
t.T

h
e printout of the application, reply an

d
 order b

e kept for records an
d

 b
e tagged 

w
ith the final report. 

M
A

N
O

J 
KUMAR 

(M
A

N
O

J 
KUM

AR) 
M

M
-06(C

)TH
C

/D
elhi/06.11.2020 
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State Vs Salm
anD

anish 
06.11.2020 

Vide Office Order No. 1146/36956-37126 DJ(HOLCovid Lockdown/ Physcial Courts Roasterl 
2020 dated 25.10.2020, the cases are being taken up through Video Conferencing today 
Joined through V

ideo conferencing at 10.15 am
. 

T
his is a

n
 ap

p
licatio

n
 fo

r g
ra

n
t o

f b
ail U

ls 4
3

7
 C

r.P
.C

. m
o

v
ed

 o
n

 b
eh

alf o
f accu

sed
 S

alm
an

 

D
anish. 

P
resen

t: 
L

d. A
P

P
 for S

tate has joined the m
eeting through C

isco W
ebex. 

M
r. A

bhishek K
um

ar S
ingh, Id. L

A
C

 for applicant/accused S
alm

an
@

 

D
anish has joined the m

eeting through C
isco W

ebex. 

T
his is an application for grant o

f bail to the applicant/accused. L
d. C

ounsel 

for accused has argued that applicant/accused is in J/C
 since 03.09.2020. 

L
d. C

ounsel 

argued that accused has been falsely im
plicated in the present

case. It is further subm
itted 

that co-accused S
hiv K

um
ar has already been granted bail. H

e further subm
itted that 

recovery has been effected from
 another co-accused. T

herefore, it has been prayed that 

accused be released on bail. 

R
eply has been filed by 1

0
 electronically. C

opy o
f sam

e has been sent to 

L
d. C

ounsel for the applicant/accused. 

O
n 

the 
other hand, 

ld. 
A

P
P

 
for 

the 
S

tate 
vehem

ently 
opposed 

the 
bail 

application 
and 

subm
itted that there 

is 
specific allegation against the 

aceused and 
if 

accused is enlarged on bail, he m
ay com

m
it sim

ilar offence. 

S
ubm

issions heard. P
erused. 

C
onsidering that investigation qua accused is alm

ost com
plete and accused 

is not involved in any other case, so, I am
 o

f the considered view
 that no fru

itu
t purpose 

w
o

u
ld

 b
e serv

ed
 b

y
 k

eep
in

g
 th

e accu
sed

 b
eh

in
d

 b
ars. H

en
ce, accu

sed
 is ad

m
itted

 to buil 

subject 
to 

furnishing of bail 
bond in 

the sum
 o

f R
s. 

15,000/- w
ith one surety of like 

am
ount subject to the follow

ing conditions:- 

c
o

n
td

.-



F
IR

 N
o

 
1

4
1

/2
0

 P
S

 
CIvil 

L
in

es 

1. 
T

h
a
t 

th
e
 

a
c
c
u

se
d

 
p

e
rso

n
(s) 

sh
a
ll join 

in
v

estig
atio

n
 

a
s
 

a
n

d
 

w
h

e
n

 

c
a
lle

d
. 

2. 
T

h
a
t 

th
e
 

a
c
c
u

s
e
d

 
p

e
rso

n
(s) 

sh
a
ll 

a
t
t
e
n

d
 

th
e
 

C
o

u
rt 

a
s
 

p
e
r 

c
o

n
d

itio
n

s
 o

f b
o

n
d

 to
 b

e
 c

x
e
c
u

te
d

. 

3. T
h

a
t th

e
 a

c
c
u

s
e
d

 p
erso

n
(s) sh

a
ll n

o
t c

o
m

m
it s

im
ila

r o
ffe

n
c
e
 a

n
d

: 

4
. T

h
a
t th

e
 a

c
c
u

s
e
d

 p
erso

n
(s) sh

a
ll n

o
t d

ire
c
tly

/in
d

ire
c
tly

 
in

d
u

c
e
d

. g
iv

e 

th
re

a
t, o

r
 in

 a
n

y
 w

a
y

 d
is

s
u

a
d

e
 th

e
 w

itn
e
sse

s/p
e
rso

n
s a

c
q

u
a
in

te
d

 
w

ith
 

th
e
 fa

c
ts o

f th
e
 c

a
s
e
 a

n
d

 a
lso

 sh
a
ll n

o
t tam

p
er w

ith
 

th
e e

v
id

e
n

c
e
. 

A
cco

rd
in

g
ly

, th
e
 p

resen
t application is disposed o

ff. 

O
n

e c
o

p
y

 o
f th

e
 o

rd
e
r b

e uploaded 
o

n
 D

e
lh

i 
D

is
tric

t C
o

u
rt 

W
e
b

site
. 

C
opy 

o
f 

o
rd

e
r b

e
 
a
lso

 
s
e
n

t 
to

 th
e
 e

-m
a
il o

f jail su
p

erin
ten

d
en

t a
n

d
 S

H
O

 P
S

 
C

iv
il 

L
in

e
s
/S

a
d

a
r
 

B
a
z
a
r
 

a
n

d
 
L

d
. 

C
o

u
n

s
e
l 

fo
r th

e
 applicant. T

h
e
 printout o

f th
e
 application. reply 

a
n

d
 
o

rd
e
r 

D
igiLalv 

b
e
 kept 

fo
r re

c
o

rd
s
 a

n
d

b
e
 tagged w

ith
 th

e
 fin

a
l re

p
o

rt. 
e
d

 
D

v
 

M
ANOL 

M
A

N
O

J 
K

U
M

A
R

 (M
A

N
O

J K
U

M
A

R
) 

k
L

M
A

R
 

M
M

-06(C
V

T
H

C
/D

elhi/06. 11.2020 



FIR No. 431/20 

PS Civil Lines 
U/s 392/394/411 IPC 

State Vs Suraj 
06.11.2020 

Vide Office Order No, 1146/36956-37126 DJHQVCovid Lockdown/ Physcial Courts 
Roaster 2020 dated 25.10.2020, the cases are being taken_up through Video 
Conferencing today. 
Joined through Video.conferencing at 10.40 am. 
This is an application for grant of bail Uls 437 Cr.PC. moved on behalf of accused Suraj. 

Present: Ld. APP for the State joined the video conferencing through Cisco Webex. 

Mt. A.K. Shama, Id. Counsel for applicantaccused joined through Cisco 

Webex. 

This is an application for grant of bail to the applicant/accused. Ld. Counsel

for accused has argued that applicant/accused is in J/C since 21.10.2020. It is argued 

by Ld. Counsel for accused that nothing has been recovered from the accused and he 

has been arrested on the disclosure statement of co-accused. Accused is permanent 

resident of Delhi and belongs to very poor family Therefore, it has been prayed that 

accused be released on bail. 

Reply of IO has been filed electronically. Copy of same has been sent to 

Ld. Counsel for the applicant/accused. 

On the other hand, ld. APP for the State vehemently opposed the bail 

application and submitted that there is specific allegations against the accused and he 

is involved in two other cases. 

Submissions heard. Perused. 

Accused Suraj was arrested at the instance of complainant and co-accused 
on the very same day. The allegations are very serious in nature as section 394 IPC 

entails imprisonment up to life. So, considering the gravity of alleged offence and 

seriousness of the allegations, this Court is not inclined to grant bail at this stage. 
Hence, bail application of accused stands dismissed. 

One copy of the order be uploaded on Delhi District Court Website. Copy of 
order be also sent to the e-mail of SHO PS Civil Lines/Sadar Bazar and Ld. Counsel for 
the applicant. The printout of the application, reply and order be kept for records and be 
tagged with the final report. 

y hIANO 
MANOJ MA 
KUMAR 

(MANOJ KUMAR) 
MM-06(C)/THC/Delhi/06.11.2020 
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Vide O
ffice O

rder N
o. 1146/36956-37126 DJ(HOVCovid Lockdow

n/_Physcial Courts 
R

oaster/ 2020 dated 25.10.2020, the cases are being_taken_up through 
Video 

Conferencing today. 
Joined through Video conferencing at 11.15 am

. 
T

his is an
 ap

p
licatio

n
 fo

r g
ran

t o
f b

ail U
/s 4

3
7

 C
r.P

.C
. m

o
v

ed
 o

n
 b

eh
alf o

f a
c
c
u

se
d

 S
o

n
u

. 

P
resen

t 
L

d. A
P

P
 for th

e S
tate joined th

e v
id

eo
 co

n
feren

cin
g

 th
ro

u
g

h
 C

isco
 W

eb
ex

. 

M
t. S

unil, Id. C
o

u
n

sel for ap
p

lican
/accu

sed
 joined th

ro
u

g
h

 C
isco

 W
eb

ex
. 

T
h

is is an
 ap

p
licatio

n
 for g

ran
t of bail to th

e ap
p

lican
t/accu

sed
. L

d. C
o

u
n

sel for 

accused has argued that applicantaccused is in J/C
 since 13.06.2020. 

It is argued by Ld. 

C
o

u
n

sel for 
accu

sed
 th

at ch
arg

e-sh
eet h

as b
een

 filed 
an

d
 accu

sed
 is not involved in an

y
 

o
th

er case. H
e further su

b
m

itted
 th

at accu
sed

 is a y
o

u
n

g
 m

an
 of ab

o
u

t 20 y
ears of ag

e an
d

 

h
e b

elo
n

g
s to v

ery
 p

o
o

r fam
ily. 

H
e further arg

u
ed

 th
at only S

ectio
n

 3
9

2
 IP

C
 g

ets attracted
 

q
u

a 
p

resen
t 

accu
sed

 
as 

h
e 

h
as 

not 
u

sed
 

th
e 

alleg
ed

 
w

eap
o

n
. 

H
e 

further 
arg

u
ed

 
that 

alleged knife got recovered from
 the possession o

f co-accused and S
ection 397 1P

C
&

 

provision o
f A

rm
s A

ct g
et a

tra
c
te

d
 q

u
a
 co

-accu
sed

 only. T
h

erefo
re, it h

as b
een

 p
ray

ed
 th

at 

accu
sed

 b
e released

 o
n

 bail. 

O
n

 
th

e 
o

th
er 

h
an

d
, 

ld. 
A

P
P

 
for 

th
e 

S
tate 

v
eh

em
en

tly
 

o
p

p
o

sed
 

th
e 

bail 

ap
p

licatio
n

 
an

d
 

su
b

m
itted

 
th

at 
offernces 

are 
se

io
u

s 
in 

n
atu

re 
an

d
 

S
ectio

n
 

3
9

7
 
1

P
C

is

S
essio

n
s T

riable O
ffen

ce. 

S
u

b
m

issio
n

s h
eard

. C
h

arg
e-sh

eet P
eru

sed
. 

T
h

e bail application of accu
sed

 w
as d

ism
issed

b
y

 L
d. S

essio
n

s C
o

u
rt earlier 

T
h

e A
d

h
ar C

ard
 of co

m
p

lain
an
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